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'PHE PREVENTION OF BLACKMARKETING AND
MAINTENANCE OF SUPPLIES OF ESSENTIAL
COMMODITIES (AMENDMENT) ACT, 1931

'No. 19 or 1081

" [2nd September, 1981

An Act 10 amend the PreventIOn Of BlaCkmarketlng and 'Mainte- -

nance of. Supphes of Essentlal Commodmes Act 1980

Br it eriacted by Parhament 1n the Thlrty-second Year of the Repubhc

'_ of Indiz as follows:— .
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- title. -
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Saving
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pending -
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under

section -

0. ..

1. ThlS Act mey be' called the Preventlon of Blackmarketmg and

-2, .In section 9 of. the Preven’mon of Blac marketmg and Mamtenance

of Supplies of Essentlal Commodities Act, 1980 (helemafter referred - to.

as the principal Act), for sub-sections (2) and (3), and the Eacplanatzon _
. the follow1ng sub- sect1ons shall be snbs’utu’red namely —

“(2) Every such Board ¢hall consist of three persons who are,

.. or have.been, or are qualified to be appomted as, Judges of a High

. Court, and such persons shall be appomted by the appropriate
Government. ,

‘ (3): The appropriate Government .'shall ‘appoint- -ene of the
members of the Advisory Board who is, or has been, a Judge of a
High Court to be its Chairman, and in the case of a Union territory,

Mamtenance of Supphes of Essentlal Commod1t1es ' (Amendment) Act, '
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7 of 1980,

the appointment to the Advisory Board of any  person who i a

Judge of the High Court of a State shall be with the pLeV1ous
~approval of -the State Government concerned.”.”

3. Any reference made under sectlon 10 of the. principal Act and

- pending before any Advisory Board immediately before the commence--

'*nent of this Act may, notwithstanding anything contained in this Act,

continue to e dealt with by that Board after such commencement as

if this Act had not been enacted



